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Distressful situation faced by medical M.Se. teachers and biomedical students

SHRI K. T. S. TULSI (Nominated): Sir, I want to raise the issue of thousands of
persons holding the Masters of Science degree from the medical colleges which are
recognised by the Medical Council of India. They are all facing distressful situation with
the threat that they will lose their jobs because the MCI is now proposing to scrap the
three-vear medical M.Sc. course. As a result of this there will be further shortage of
teachers in the medical colleges and also shortage of non-clinical doctors. I would only
request the Government to reconsider this proposal of scrapping the three-year Masters
course meant for non-clinical doctors from the universities or medical colleges which are

recognised by the Medical Council of India.

SHRI K. C. RAMAMURTHY (Karnataka): Sir, I associate myself with the Zero

Hour submission made by the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, [ also associate myself with the Zero Hour

submission made by the hon. Member.
Concern over decreasing number of sittings during the sessions of Parliament
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SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, I associate myself with the
matter raised by the hon. Member.
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SHRI NARESH GUIRAL (Punjab): Sir, I also associate mysell with the matter
raised by the hon. Member.

DR. AMEE YAINIK {Gujarat): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRI K. T. 8. TULSI (Nominated): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI SUBHASISH CHAKRABORTY (West Bengal): Sir, I also associate mysell
with the matter raised by the hon. Member.
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SOME HON. MEMBERS: Sir, we too associate ourselves with the matter raised by
the hon. Member.
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Outdated forensic medicine curriculum

SHRI MAHESH PODDAR (Jharkhand): Sir, an autopsy or post mortem report is
an invaluable and essential tool in investigating the probable cause and manner of time
in the event of unnatural death. For the police, the- autopsy report forms the backbone
of the nvestigation. For the judiciary, it is critical evidence that can with a single
conclusive expert statement, determine the outcome of a case. However, a vast majority
of the autopsies are done incompetently and lead to justice being denied. Sir, with Safai
Karamcharies performing autopsies in mortuaries, lacking even basic facilities, forensic
mnvestigations are riddled with many problems. However, the most important thing being
that the forensic post-mortem is the only clinical discipline that does not have a prescribed
practical teaching schedule and practical examinations or a clinical posting for intemship.
Sir, the only thing mandatory in the forensic studies is that you write a theoretical exam.
I request the Government to look into this pressing issue and make the practical exam

mandatory. Thank you.

SHRIMATI ROOPA GANGULY (Nominated): Sir, I associate myself with the
malter raised by the hon. Member.

DR. VIKAS MAHATME (Maharashtra): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI SURESH GOPI (Nominated): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI AHAMED HASSAN (Karnataka): Sir, I also associate myself with the matter
raised by the hon. Member.

Breaking of Himalayas and hindrance in the flow of river Ganges
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